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MA 579 of 2002 A ‘ | "
(0A 220 of 1996)

Present s Hon'ble Mr. s. Biswas, Administrative Member

Hon'ble Mr. A. Sathath Khan, Judicial Member
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Eor the Applicant ¢ Mr. K, Sarkar, Counsel
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For the Respondents: Mr. A.Kes Roychowdhury, Counsel
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Mr. D.P. Bhattacharjee,Counsel
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The Ld. Counsel for the respondent in MA (applicant injOA)
submitted that the official respondents have complied with the
of this Tribunaj”i}

order
jdated 18«06.2002 by passing a speaking order

} Hence,
the present MA forettension of time to comply with the order of this

, i
Tribinal has become infructuous. Accordingly, the Ma is dismissed
. : : i
T l
as having become infructuous,
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